
CENTRL'RDMINISTRTIVE TRI8UNRL 
NGALORE BNCH 

-Second Floor, 
Commercial Complex,' 

Indiranagar, 
Bangalore-38. 
DatodtP'EC 1993 

APPLICATION NO(s) 839 of 1993. 

APPLICANTS:R.G.Savanur,SecretarESpONDEJ1S.Superintefldent of Post 
All. India Postal Employees Union Class-III 	Offices,Sirsi and'Others. 
and ED Agents1 and Others. 

TO. 

1. 	Sri.V.Narasjmha Holla,Adovcate,No.317, 
Sixth Block,I2th-A-Main,Rajajjnagar, 

Bangalore-lO. 

2 	Sri.G.Shnthappa,Addl .Central Govt. 
Stng.Counsel,High Court Bldg, 

Bangalore-1 

SUBJECT:- ForwardjnQ of copies of the Orders passed by 
the Central Admjnitrafjve Tribunal,Banalore. 

-xxx- 

Please find enclosed herewith a copy of the 
ORDER/STAY ORDER/INTERIM ORDER/, Passed by this Tribunal 
in the above mentioned application(s) on30-1I--1993. 

DEPUTY REGISTRAR 
JUDICIAL BRANCHES. 

gm' 



CETRAL ADNIRATIVE ThIL 
BANGALGE BEaI 

S 	
O.A. NO.839/93 

¶IJEStY THIS THE THIRTIE'rH DkY OF NOVE24BER 1993 

Shri Justice P.K. Shyamasurxlar ... Vice-Chairman 

Shri V. Rarnakrishnan ... Member [A] 

All India Postal Eriployees Union, 
Class III and E.D. Agents, 
Karnataka Circle, 
Headquarters, 
No.33, P&T (arters, 
Rajiijinagar, 
Bangalore-560 010, 
by its Secretary, 
Sri R.G. Savanur. 

C.G. Sutar, 
Postal Assistant, 
Nonavinakere-572224, 
Tumkur Taluk. 

A.K. Shetty, 
Postal Assistant, 

- Idsundi, 
Permanent R/o Balgimane, 
Yallapur-581 337. 

Esayya Ct)lesu, 
Postal Assistant, 
Permanent R/o 
Janatha ODlony, R No.222, 
Near Raghavendra Temple, ± 
Dendeli, 
North Kanara District. 

V.K. Satoskar, 
Sub-Post Master, 
Jalbet. 

[By Advocate Shri V.N. Holla] 

V. 

1. The Superintendent of Post 
- 	Offices, Sirsi Division, 

Sirsi-581 401. 

Nhè thief Post Master General, 
:-.6era1 Post Office, 

Karnataka Circle, 
Bangalore. 

The Director General of Post Offices, 
Departitent of Posts, 
New Delhi-i. 

.. Alicants 



S .  

4• Union of India b Secretary, 
Ministry of Oimntnicat ions, 
New Delhi. 

The Secretary, 
Ministry of Fina4e, 
Governnent of India, 
New Delhi. 	 ••• Respondents 

[By Mvocate Shri G. Shanthappa 
kIdl. cniral Govemnent Standing Counsel] 

ORDER 

Shri Justice P.K.Shyasundar, Vice-thainten: 

1 • 	we have heard bth sides in this case. All that we could 

have given and probatIy would have given in the light of an ear-

lier order, the Govdrnnnt itself has endevoured to grant the 

necessary relief as seen frati the Governnnt Order, a covy of 

which is produced before us tocay by the learned Standing Counsel. 

We direct that order'  be placed on record. In the light of the 

sane regard being had to the fact that the grievance of the appli-

cant has since been rendied by the Government itself we find 

it. unnecessary to purue this tratter further and hence we dispose 

of this application ps having becare unnecessary. The learned 

Standing ODunsel is prmitted to file rrerro of appearance on behalf 

of the respondents. 

RUE copy / ME4BER[A) 	 VIcE-cHAIRN 

bsv 

fl1I3UA. kiUCi 


